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CIPECET
FIAshTdT, 7 9%, 2026

FT.3M. 2321().—a Atat==aa, 1989 (1989 FT 24), 7T |V F it &Tr 20 F T IT-&TT (1)
FRT Y& Tf<h 1 TN Fd g (38 912 Sh ATAHIH 6 ®F § Ha(9d), g Th, 39 a9 9 942
2 % are T wrastiaes 3ze7 & forw, g, et gt fFaor f= st § oo @ g, wrEs 7
F A FAT-gaTar orer § for Yo o & =0 § BT 37 FiaT  d= fadr e (9.32 T
AT AT AT (12.53 FFft.) (Fer: 21.85 ToFdY.) & fAeuTas, eeAw, Yaed e 9r=rad & o
STUTErT § TAGgIT H AT &l ST #hF ST 2

S g # &= TEaarar e ot Sfh, qTEh TS9O B SATEEEET & TR A anra J 30
() Tt T srater & ofiae <6 srterfeam it gy 209 it ST (1) F dgd ST TSI & forT Ut
I ATIIZOT 1T ITART 9T AT FT THT 2

TR ST ST T ST SrAiq g1 SATEUZ ATRT AT GLATal, ST 98 orelT
TUSTIAFTT, HLTAFHAT GXATT T FTATAT, TIE- XIFaT, fuq- 833219, Aw@e fRuq v+ F1aia7 ¥,

3250 G1/2026 )
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e =7 & 39 sfie SHer Freor ot SarueT # wew Wity srafeat #r SAReTT =9 8 gEr
fafershal = ATeaT & A T UF AqqL &7 A7 UHT FHT AT H A AT 7 TG 0l AR 0l ST
FIA & AR, QAT 2l, STAT TAH ATTAFHLN TAT] qH AR ATTFRT [ FTHAT G AALTH
THET, AT FILT ATTRIAT T FHRTC AT STEATHRIT FT THAT g ITh ATATT ¥ &7 209 FT 3T 417 (2)
& dgd |

Sh ATATHTHT AT =T 209 FT 3T &1 (2) F dgd TeAH T TATq oF I ATEIZIT SATeHT,
TETAHAT GLATAT g1 2T 197 Frs, ¥ swaer sifaw gem

o SATAREAT F SR AaTet G 7 G T i 97 fB3awor Suersy § 99T =g =Ah g0
AT TTIAFRTL o Ih FTITAT | T ALreA07 7T ST |6t 2

ALIAT

HATETE TS F qOIAFAT-gamTat i ¥ e Yorer afasEr R s gt & fiw o @A

(9.32 3t sie shft Arae (12.53 foft) (Far: 21.85 fonefh)* % forg dx=mmsit & =rr am famr sfemrfEa
& ST arelt i =T "fEr e

F ) WIS : SCAST , ATHT GC&AT: 44, 9o T AT, BT | a3@sar @vamEi, arEve |

ATHA | GTAT HEAT | "EA [Egz: AT AR afefed T S | FETteea # Rafa
s s af (o #) A AT
(CRERASY)!
(1) 2 3) 4) (5) (6) (7
1 17 90 | T T 0.105 0.0207 T
2 11 89 | T AT 0.971 0.0065 fasr
3 31 81 TR Tt 8.680 0.0259 ot
F: 0.0531
) WIAT : ATGAFIET, T HEAT: 88, =eT: T AT, ST : Fershert @¥aTat, AEve |
e e P foret woifE A | SRR AT ST | earreve 1 fea
der| ¥ | e afr GRacd) | T AT
(FFATH)
(1) (2) (3) “4) () (6) (7)
1 |54 210 | T o=l e s | 0.919 0.0240 T
2 54 81 | Tt Ot /A AT | 1.995 0.0031 T
2 231 | s 0.312 0.0008 fasr
3
F: 0.0279
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) HISAT : HEIISIE, ATHT H&AT: 163, = FXAHAT, AT : LIt @A, AEE |

IqFy | grarEeT | guw | e wWilegaha | afewRa frrsm | @i §i fafy
et Sl ¥ () | T AR
(FRAT )
(1) 2 3) 4) ®) (6) M
1 67 543 | FAar 0.563 0.0119 IEE]
FA: 0.0119
o) HISAT : WYY, ATHT FEAT: 103, = FLFFAT, @1 : FTHAT FEETat, AEE |
aFA | maTEET | gua | e wWile gaha | afewRa frrsm | wnfie £ Rafa
qeqr qEqT g (R ) AT AT
(FRITH)
(1) (2) (3) (4) (5) (6) (7)
1 12 232 | FAAA 0.178 0.0007 st
2 9 233 T 0.077 0.0054 =
3 17 234 | wErdE 0.093 0.0008 fror
4 17 235 | wErdE 0.101 0.0016 st
5 20 286 T q 0.526 0.0038 CEi
e : 0.0123
T) HIST: ATTFTRTEN/ HEATTAT, ATAT HEAT: 104, F: FLAHAT, FEAT: AT @LHTET, ARG
ITHA | WaTEET | guw | e wiegaea | afewfRa frrsm | @ nfae £ Ruafa
T T qf @R ) AT &
(FRATH)
(1) 2 () 4) ) (6) o)
1 47 274 | e 1.740 0.0118 AT
KU 0.0118
) HIST: AIgdqe, JTET SE&AT: 164, d=: qarHhdl, BT 9T dr gwdmar , JEre |
AR | QAT T ICER e WiedTwd | AR T S i Y Rafy
se e T R R) T ST
(FFRE<H)
(1) 2 () 4) ) 6) o)
1 17 246 < 0.227 0.0006 fast
2 93 247 =T T 0.077 0.0024 fast
3 18 248 T T | 0.348 0.0223 fast
4 93 289 I &7 0.401 0.0935 fast
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5 31 290 T T | 0.299 0.0605 AT
6 103 480 T AT | 3.675 0.0088 fast
7 26 507 2 A 0.130 0.0100 fast
F : 0.1981
Z)HIST: AL, ATAT H&AT: 171, = qLFhaT, ST qaeaenar ava T, 7AEve |
qHA | |TaT EEeAT | e | e e AR | ATeRItRd AT ST TaTHe it fFarfa
s e afw s | T AT
(FFaT H)
(1) (2) 3) (4) (5) (6) (7)
1 3 6 HRkl 0.243 0.116 fast
FA: 0.116
ST)HISIT: TEHYE, ATHT §E&AT: 177, = GOhal, S e geamat , J7Eve |
AR | @TaT eI | @9 e e aTwa | AfertRd R s rtae &t Rafa
wemn se afr G ) AT &7t
(FFATH)
(1 (2) 3) 4) (5) (6) (7
1 32 16 ekl 0.121 0.0112 fast
2 49 14 AT 0.049 0.0023 fast
FA: 0.0135

[T, . TQAAT/-FRTeH/qeaTad/ 8/ ST /E/aTer/di1- FiaT qrad area & At are / Tasmdi/ 20A/2]
g whTer BT, g e st (Rt 3. 4.%

MINISTRY OF RAILWAY
[South Eastern Railway(Construction Organization)]
NOTIFICATION
Kolkata, the 7th May , 2026

S.0. 2321(E).—In exercise of Power conferred by sub -section (1) of section 20A of the Railways Act,
1989(24 of 1989), Chapter IV-A (hereinafter referred to as the said Act), The Central Government after being
satisfied that for the public purpose, the land, the brief description of which is given in the schedule below, is
required for execution, maintenance, management and operation of ‘3 line (9.32 Km.) & 4™ line (12.53 Km.)
between Sini and Kandra (total: 21.85 Km.)’ classified as "Special Railway Project" in the district of Serkaila-
Kharsawan in the state of Jharkhand, hereby declares its intension to acquire such land.

Any person interested in the said land may, within a period of thirty days from the date of publication of the
notification in the official Gazette, object, under sub-section (1) of the section 20D of the said Act to the acquisition
and use of such land for the aforesaid purpose.

Every such objection shall be made to the Competent Authority, viz. Land Acquistion Officer ,Seraikela-
Kharsawan, Jharkhand in his office located at the office of the Collector and District Magistrate, Seraikela, PIN-
833219, Jharkhand in writing, and shall set out the grounds there of and Competent Authority shall give the objector
an opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such
objections and after making such further enquiry, if any, as the competent authority thinks necessary , by order,
either allow or disallow the objections as per Sub-Section (2) of section 20D of the said Act.
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Any order made by the Land Acquistion Officer, Seraikela-Kharsawan ,Jharkhand -Cum- Competent
Authority under Sub Section (2) of section 20D of the said Act shall be final.

The land plans and the other details of the land covered under notification are available and can be inspected
by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief Description of the land to be acquired with or without structures for Special Railway Project ‘3rd line
(9.32 Km.) & 4th line (12.53 Km.) between Sini and Kandra’ in the District of Seraikela-Kharsawan in the State of
Jharkhand.

A) Mouza:Haribhanja, Thana no.44, Anchal: Gamhariya, District:
Seraikela-Kharsawan, Jharkhand
Srl. No. Khata Plot no. Kisam Plot area Area to be Status of
no. (in Hectare) acquired Ownership
(in Hectare)
@ 2) ©) (4) ©) (6) (1)
17 90 Puraana Parti 0.105 0.0207 Private
11 89 Puraana Parti 0.971 0.0065 Private
31 81 Puraana Parti 8.68 0.0259 Private
Total : 0.0531
B) Mouza: Bhaduagora, Thana no.88, Anchal: Gamhariya, District: Seraikela-
Kharsawan, Jharkhand
Srl. No. Khata Plot no. Kisam Plot area Area to be Status of
no. (in Hectare) acquired Ownership
(in Hectare)
1 (2) 3) (4) () (6) (7
1 54 210 PuraanaParti/ 0.919 0.024 Private
Kaabil Aabaad
Puraana Parti/ .
2 54 81 . 1.995 0.0031 Private
Kaabil Aabaad
3 2 231 Don 3 0.312 0.0008 Private
Total : 0.0279
C) Mouza: Bhadrodih, Thana no.163, Anchal: Seraikela, District: Seraikela-
Kharsawan, Jharkhand
Srl. No. Khata Plot no. Kisam of the land Plot area Area to be Status of
no. (in Hectare) acquired Ownership
(in Hectare)
1 ) 3) (4) () (6) (7
1 67 543 Don 2 0.5630 0.0119 Private
Total : 0.0119
D) Mouza: Madhupur, Thana no.103, Anchal: Seraikela, District: Seraikela-
Kharsawan, Jharkhand
Srl. No. Khata Plot no. Kisam Plot area Area to be Status of
no. (in Hectare) acquired Ownership
(in Hectare)
1) 2) 3) (4) (5) (6) (1)
1 12 232 Don 3 0.178 0.0007 Private
9 233 Don 3 0.077 0.0054 Private
17 234 Gora 3 0.093 0.0008 Private
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4 17 235 Gora 3 0.101 0.0016 Private
5 20 286 Don 3 0.526 0.0038 Private
Total : 0.0123
E) Mouza: Bhalupahari Alia Mahulpani, Thana no.104, Anchal: Seraikela,
District: Seraikela- Kharsawan, Jharkhand
Srl. No. Khata Plot no. Kisam of the land Plot area Area to be Status of
no. . acquired .
(in Hectare) Ownership
(in Hectare)
1) (2 3) 4) ®) (6) (7
1 47 274 Talab 1.740 0.0118 Private
Total : 0.0118
F) Mouza: Mohitpur, Thana no.164, Anchal: Seraikela, District: Seraikela-
Kharsawan, Jharkhand
Srl. No. Khata Plot no. Kisam of the land Plot area Area to be Status of
no. . acquired .
(in Hectare) Ownership
(in Hectare)
1) (2 3) 4) ®) (6) (7
1 17 246 Don 3 0.227 0.0006 Private
2 93 247 Goral 0.077 0.0024 Private
3 18 248 Puraana Parti 0.348 0.0223 Private
4 93 289 Don 2 0.401 0.0935 Private
5 31 290 Puraana Parti 0.299 0.0605 Private
6 103 480 Puraana Parti 3.675 0.0088 Private
7 26 507 Don 3 0.130 0.0100 Private
Total : 0.1981
G) Mouza:Subarnpur, Thana no.171, Anchal: Seraikela, District: Seraikela-
Kharsawan, Jharkhand
Srl. No. Khata Plot no. Kisam of the land Plot area Area to be Status of
no. . acquired .
(in Hectare) Ownership
(in Hectare)
1) (2 3) 4) ®) (6) (7)
1 3 6 Don 2 0.2430 0.116 Private
Total : 0.116
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H) Mouza: Padampur, ,Thana no. 177, Anchal: Seraikela, District: Seraikela-

Kharsawan, Jharkhand

Srl. No. | Kbhata Plot no. Kisam of the land Plot area Area to be Status of
no. (in Hectare) acquired Ownership
(in Hectare)
@) ) ®) (4) () (6) )
1 32 16 Don 2 0.121 0.0112 Private
2 49 14 Don 2 0.049 0.0023 Private
Total : 0.0135

F. No. SER/CON-Orgn./HQ/Land/DCE/C/TATA/SINI-KND 3" &*" |ine/SRP/20A/2
g

HARI PRAKASH TRIPATHI, Chief Administrative Officer(Con)/SER
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